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No. 1805 (2)/XVII-V-1- 1(KA)39.1945
Dated Lucknow, September 14, 1995

I pursuance of the provisions of clauso (3) of Article 348 of the Constitution of ladis, the
Governor is pleased to order the publication of the following English translation of the
Uttar Pradesh Chal Chitra (Viniyaman) (Sunshodhan) Adhiniyam, 1995 (Uttar Pradesh
Adhiniyam Sankhyy 32 of 1995) as passad by the Uttar Pradesh Legislature and assented
to byihe Governor on September 13, 1905:

1855. A

THE UTTAR PRADESH CINEMAS (EEGULATION) (AMIND-
MENT)Y AL, 1995
_ (U. P. AcT NO 32 OF 19%5)
[As passed by the Uttar Pradesh Logislature]
AN
ACT

further to ameud the Utiar Pradesh Cinemas (Regulation) Act,
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IT 18 HEREBY enacted in the Forty-sixth Year of the Republie of
e oo follows :
1. (1) This Aet may be called the Uttar Pradesh Cinomag (Regu« Shert Gt uaud
Lollineneetenl
lbom CAmendmeat) Aet, 1995,
(2 It shall gome inlo force on such date, ay the State Goverie
el nney by aotibestlon, appoint in this behalf .

2. In scction 2 of the Uttar Pradesh Cinemas (Regulation) Act, Amoitment  of
1055, hervinaftor roforred th ng the principul Acl, oluuses (@) and (aa) .:\I:':t;t?. ;f::r‘fia::,'
shinll be resnumbered as clauses (aa) and (aaa) thereof respeelively and '
befove vlause (0a) as so re-numbered the following elause shall ba
nscrtod, nnmely ;- '

“(@) ‘appellate authority’ means the State Government when
the appeal is preferred against an order of the Enterisinment
Tax Commisafones, Utap Pradedh, and the Divisionul C'ommis-
sioner when the appeal is preferred against an  order of the
District Magistrate L

G, In osectlon 6 of the prinelpal Aet, in sub-seotion (N, for the x.i-‘.':l'-'ﬁ“;m‘ ]
words “the State Government and the State Government” the wiords
*the appellate authority and the appellate authority” shall be substituted.

4. TIn section 6-A of the principal Act,— ' .Ju_:j.fmimcr of
(a) in sub-section (1), after the words “rules made thereunder” V"%
the words “and may seize such films and video cassettes as are
found being exhibited or kept in contravention thereof” shall be
inserted ;
(M) after sub-section (4), the following sub-section shall pe
tnserted, namely :— '
“(5) Every film or video cassette seized under cub-rec-
tion (1) shall, as soon as may be, be produced bhefore the
court having jurisdiction which may make such order as it
thinks fit for its proper custody.
(6) Films and video cassettes reized under sub-zection (1)
shall be liable to confiseation by an order of the court hav.
ing jurisdiction :
Provided that no order of confiscation shall Le made until
the expiration of one month from the date of seizupe and
without heaving any person who may claim any right thereto
and considering the evidence, if any, which he produces in
respect of hia cloim.” 1

6. In section 7 of the principal Act— et ot
(a) in sub-section (1-A), in clause (B) for the words “Stafe oo
Government”  the  words “appellate authority” shall be
substituted -
(b)" in sub-section (4) for the words “State Govgrnmeut" the
) words “appellate authority” shall be substituted Sl
() in sub-section (5), for the words “State Government” the
words “appellate authority” shall be substituted,
By order,
N. K. NARANG,
Primekh Sachilve

o awe o do--netre o i1 o fy o= -m.«.u)—--wss--usu(irm |



